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reorganisation, has submitted its re-
port and is under consideraion of the 
Ministry. The House will be inform-
ed about the further decisions of the 
Government.

Demand for level crossing near
Talani-Nimbbora Railway Station

291. SHRI SANTOSHRAO GODE: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether there is a long stand-
ing demand for a level crossing near 
Talani-Nimbhora Railway Station in 
Chandur (Railway) Taluka in Amra- 
oti District; and

(b) if so, wh*at action has been taken 
in this regard so far?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI SHEO NARAIN): <a) Pancha- 
yat Samiti, Chandur has been asking 
for a level crossing at this location 
since 1976.

(b) The Panchayat Samiti, Chandur 
has been asking for provision of a 
new level crossing at km 718/4 at 
Talani Railway Station. As per extant 
Tules, the cost of all new level cross-
ings (both initial as well as recurring/ 
maintenance) is required to be borne 
by the State Government /Local 
Authority requiring the facility. No 
firm proposal has so far been received 
from the State Government As soon 
as the State Government sponsors the 
proposal together wifK an undertaking 
to bear the cost involved, the Railway 
Administration will take further ne-
cessary action to provide the level 
crossing.

Setting up of Drug Units in the Joint 
Sector

292. SHRI KANWAR LAL GUPTA: 
SHRI C. K. CHANDRAPPAN

Will the Minister of PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether many States have ap-
proached the I.D.P.L. to set up drug 
units in the joint sector to meet the 
growing demand for drugs;

(b) if so, the details thereof and 
the action taken by Government on 
it;

*c) what steps Government propose 
to take to meet the growing demand 
for drugs; and

(d) what steps Government propose 
to take to meet the demand of Ayur-
vedic, Unani and Homoeopathic medi-
cines?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a) 
Yes, Sir.

The States of U.P. Punjab, Tamil 
Nadu, Madhya Pradesh, Rajasthan, 
Himachal Pradesh, Orissa, Bihar, 
Jammu and Kashmir, Meghalaya, 
Maharashtra, Karnataka and Goa ap-
proached Indian Drugs and Pharma-
ceuticals Limited for setting up Joint 
Sector units in their states.

(b) Government have so far ap-
proved the establishment o f formula-
tion unit in joint sector/in U.P. and a 
project for manufacture of Starch, 
Dextrose etc. in Joint Sector in Punjab. 
Government have also approved 
the establishment of a formulation 
unit in Madras in the Surgical Instru-
ments Plant.

(c) During the years 1975-76* and
1976-77 Government have issued 169 
letters of intent/licences for the ma-
nufacture of Drugs and Pharmaceuti-
cals. Apart from this, Government 
have liberalised the policy of alloca-
tion of canalised r&w-materials to 
small scale units. Government have 
also approved schemes for expansion 
for the public? sector involving a total 
outlay of Rs. 64.89 crores.

(tl) As regards Ayurvedic, Unani 
and Homoeopathic medicines*__

(i) It is proposed to establish a
Central Pharmacy for the manufac-
ture of Ayurvedic and Unani drugs



133 Written Answers KARTIKA 24, 1899 (SAKA) Written Answers I34

required mainly by the CGHS dis-
pensaries, hospital etc., and later on 
to meet the demand of public also. 
Details are being worked out by the 
'Ministry of Health and Famly Wel-
fare.

(ii) Under a Centrally sponsored 
Plan Scheme, financial assistance is 
being provided for development of 
State ISM (Indian System of Medi-
cines) PharrfScTes and herb gardens. 
Schemes have' been sanctioned dur-
ing 1976-77 in the States of Uttar 
Pradesh, West Bengal, Maharashtra 
and Rajasthan. The amount sanc-

tioned during last year was Rs. 10.69 
lakhs and the plan provision for
1977-78 is Rs. 20.00 lakhs.
(iii) The Import Trade Control 

. Policy for Actual Users for manu-
facture of Ayurvedic and Unani 
drugs has been liberalised and the 
position of imported raw-materials 
required for manufacture of such 
drugs has been made easier.

(iv) A proposal to establish a Pub-
lic Sector Undertaking to manufac-
ture Homoeopathic medicines is 
under consideration of the Ministry 
of Health and Family Welfare. Some 
of the Homoeopathic drugs are still 
“being imported and the ITC Policy 
in their case have also been liberal-
ised and their import is now freely 
allowed.

Appointment of High Courts and 
Supreme Court Judges

293. SHRI KANWAR LAL GUPTA: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased
to state:

(a) how many new Pudges have 
been appointed in the High Courts 
and the Supreme Court during the 
last six months;

(b) how many Judges of High 
Courts and Supreme Court are still 
to be appointed and how much time 
Government will take to appoint 
them;

(c) whether Government propose to 
fix a deadline to decide the cases with-
in a particular period by each court; 
and

(d) if so, the details thereof?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
SHANTI BHUSHAN): (a) Uurihg the 
last 6 months, 2 new Judges have Been 
appointed in the Supreme Court. In 
the High Courts, 5 persons have been 
directly appointed as permanent Jud-
ges and 13 as Additional Judges. Be-
sides 12 Additional Judges were ap-
pointed as permanent Judges in the 
various High Courts.

(b) A statement indicating the va-
cancies in each High Court as on 31st 
November 1977 is attached. It is not 
possible to fix a deadline, but the bulk 
of these vacancies are expected to be 
filled up expeditiously.

(c) There is no such proposal.
(d) Does not arise.

Statement

S. No. Name of the Court Vacancies 
Pmt. Add.

Supreme Court . ..

h i g h  c o u r t s
i . Andhra Pradesh . 1

2. Allahabad . .. 3
3. Bombay 3 4
4. Calcutta 5
5. Delhi. 1 2

6. Gauhati 2 ••

7. Gujarat . 4 3
8. Himachal Pradesh .

9. Jammu & Kashmir i *

10. Karnataka . • 3 3

29 36
•Held in abeyance




